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PER . P.VENKATA SUBBA RAO 

 
 

The appellants filed application seeking early hearing on the 

ground that the matter in dispute is already decided in their favour by 

the Tribunal Mumbai in the case of  Bharti Telemedia Ltd. reported in 

2016 (331) ELT 138 (Tri.-Mumbai) and the appeal against the same has 

been dismissed by the Hon’ble High Court of Bombay.  He further 

submits that CBEC vide its circular No.1020/8/2016-CX, dt. 11.3.2016 

has accepted the order of the Tribunal Mumbai. In view of the above, 

application for early hearing is allowed.  Matter is directed to be listed 

for final hearing on 25.10.2019. 

 (dictated and pronounced in court) 

 

 

                            

 
(P.Venkata Subba Rao) 

Member (Technical) 
 

 
 

(P. Dinesha) 
                            Member (Judicial) 
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